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Date ¢ 24/1/1990, "

v H *
fr,LeMelore and fr,Sule, .
Advocates appears for the applicant,

Mro.R.C.Katiankar,Advaocate for

. 4 Mr,M.1,5ethna,Counsel appears for
2N . , the Respondents, He says that he

would file reply to the Misc,Petn,
No.810/89 for condonation of delay M.
within three weeks time and has )

ST].P.S%}Q aatle | undertaken to serve copy of the
'HA o Rna L§ same on the Advocate for the .
\»( Uik et Al Applicant by 7th February, 1990,
X_L;ﬂag Ciﬁ‘ QU(VZP?Q" At the reguest of Mr,Xotiankar °
the matter may be placed before iﬁgi
: . Tribunal for orders on ' *
Q/ ”iSC.petition N0|B10/89 on 14-2-90. ‘
¢ 0
%W\\\ No natice to either side.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUMNAL

S | NEW BOMBAY BENCH -
/ h

/ - 0.A.903/89 izj
= Khajabhai Kasim Saheb Shaikh,

Flat No.5955,Building No.224,

Pant Nagar, Ghatkopar(East),

Bombay = 400 075. .+ Applicant
' vVs.

1. Director(Maintenance),
Western Telecommunication Region,
Telephone House, llth Floor,
Veer Sawarkar Marg,Dadar(West),
Bombay -~ 400 028, _ ;

2. Director Telegraph, ’
» General Post Office Building, v *
T GPO, Bombay 400 032, S 3

3. General Manager(Maintenance),
Western Telecommunication Region,
l1th Floor, Veer Sawarkar Marg,
Dadar,Bombay ~ 400 028, '

4, Union of India

through

Secretary,

Department of Telecommunication,

Ministry of Communication, . !
New Delhi 110 001. .. Respondents

Coram: Hon'ble Member(J)Shri M.B.Mujumdar
Hon'ble Member{A)Shri M.Y.Priolkar

Appeararc es?

1. Mr.Sule
Advocate for the
Applicant.

— - 2. Mr.R.C,Kotiankar
for Mr.M.I.Sethna
Advocate for the
Respondents.

TRIBUNAL'S ORDER: Date: 14,2,1990

The applicant was appointed as Engiheering

Supervisor in 1973 by the Director,P&T but he was
-asked to work under Director of iaintenance. After

nolding an enquiry he was removed from service by

order dated 19.12.83. He preferred an appeal to the

General Manager on 19.3.84 but it was rejected on

1; 8.5.84 as it was time barred. The applicant submitted

.§ a representation/revision to t he Director General,

'\ - ' P&T'DireCtofate on 5.6.84. By his order dated 3.9.84
,\ v B the Member(Administration)P&T Board remitted back to

g \\///// the Disciplinary Authority i.e. GM,Maintenance with
the direction that he should consider the petition
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